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Surt SATISH CHANDRA : Sir,
I do not follow the question exactly.
Which company ?

(No reply.)

BRrIBERY CASES

*130, SHRI S. MAHANTY : Will the
Minister for HOME AFFAIRS be pleased
tostate : - - - -

(a) the total number of cases re-
ported by the Special Police Establish-
ment, Orissa, to the Home Ministry for
starting legal proceedings against the
parties concerned ;

(b) whether it is a fact that the
Special Police Establishment, Orissa,
reported a long time back against an
Executive Engineer stationed at
Hirakud for alleged bribery;

(¢) whether it is a fact that the case
was entrusted to the Superintendent of
Police, Special Police Establishment,
Lucknow, for investigation ;

(d) whether the Superintendent of
Police, Special Policz Establishment,
Lucknow, has sutmitted his final re-
port in the matter; . -

(e) what is the total amount of money
spent so far on the travelling allowance
of that officer in connection with the
investigation of this particular case ;
and

{f) in how many cases investigated
by the Special Police Establishment,
Offssa, action has already been taken
and in how many cases decision is still
pending ?

Tue DEPUTY MINISTER For
HOME AFFAIRS (Sur1 B. N.
Darar) : (&) One.

(b) and (c). The Inspector Genera).
Special Police Establishment forwarded
to the Branch at Puria complaint against
an Executive Engineer and others in
connection with the Hirakud Works and
the case was entrusted to the Deputy
Superintendent of Police, Special Po-
lice Establishment, Puri, for investiga-
tion. For  special administrative
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reasons the Superintendent of Police,
Spequl Police Establishment, Lucknow
was directed to supervise this investi-
gation and other complaints by the
Inspector-General, Special  Police
Establishment., e ey

_(d) The case is still under investige-
tion and the final report has not yet
been received.

(e) Rs. 888-2-0.

bt

] (f) 43 and 15 cases respectively, dur-
ing the three years from October 1949
to September 1952,

__SHRI S. MAHANTY : May I know
if there are still more cases of excess
payments reported against this parti-
cular officer ?

SHRI B. N. DATAR : [ should like
to know which officer is referred to be-
cause there are two different cases.
The case at (a) 1s different from the
cases in (c) and (d).

SHRI S. MAHANTY : I refer to the
officer against whom these charges have
been made. 1 .

SHRI B. N. DATAR : Isit the officer
in the Hirakud Works case ?

SHRIS. MAHANTY : Yes. Iwant
to know if still 13 or 14 more cases of
extra payments have been made against
this man ?

SHRI B. N. DATAR : Against that
officer, there are certain matters which
are being investigated into. There-
fore it is not possible at this stage to say

i how many cases there are and indicate

what actions are being taken by the
Government.

SHRIS. MAHANTY : This Superin-
tendent of the Special Police Estab-
lishment at Lucknow—may I know
what are his attainments in the Police
Department ?

SHRI B, N. DATAR : He was sent,
because at Puri, Orissa, there was only
a Deputy Superintendent of Police, and

| it was found in the course of investi-

gation that the matter required to be
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handled by an experienced officer of the
grade of Superintendent, and Lucknow
'was the nearest place, where there was a
‘Government of India Special Police
Establishment  Superintendent, and
therefore he was sent.

SHRI S. MAHANTY : May I know
why the case was not referred to the
Superintendent of the Special Police
Establishment, at Calcutta ?

SHrRt B. N. DATAR: Thatisa
matter for discretion of the Govern-
ment.

Sur1 S. MAHANTY : What is the
distance between Lucknow and Sambal-
. pur ?

Sur1 B. N. DATAR : The distance
can be more easily found by my hon.
friend.

SHRI P. C. BHAN]J DEO : Will the
hon. Minister say if the officer in ques-
tion, against whom the allegations have
been made, is kept under detention
according to Service Rules ? ..

SHRI B. N. DATAR : He is not kept
under detention at all. My present
information is that he is not under sus-
pension either. He is still working.

Surr 8. MAHANTY : Is it a fact
that he is working in the Designs Office
in New Delhi ?

SHRI B. N. DATAR : No. He has
been working in the Central Irrigation
Office.

SHrr S. MAHANTY : How is it,
Sir, that an officer against whom there
are documentary evidences of britery
and corruption, is still in service without
being suspended ?

MRr. DEPUTY CHAIRMAN : Order,
order.

SHRI S. MAHANTY : How is it
that an officer against whom there. are
allegations has not teen placed under
suspension ? Is that the practice ?
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SHRrI B. N. DATAR : He is not sus-
pended.

SHRrI P. SUNDARAYYA : If serious
allegations against a particular officer are
under investigation and for that purpose
a special superintendent has been dele-
gated by the Government of India, is it
not desirable that the Government
should keep him in suspension till the
investigation is over ?

SHRI C. G. K. REDDY : Have the
Government at least made sure that
other avenues of illegitimate income are
closed to this officer ?

MR. DEPUTY CHAIRMAN: Order,
order.

Suri B. GUPTA : May I know if the
Special Police Establishment is en-
titled to look into the allegations against
State Ministers ?

MR. DEPUTY CHAIRMAN : Order,
order.

FINANCIAL ASSISTANCE

*131. SHRI H. C. MATHUR : (2) Will
the Minister for STATES be pleased to
state whether Government have en-
quired into the question of rendering
financial and technical assistance to the
State of Rajasthan ?

(b) If the answer to part (a) be in
the affirmative, what steps have Gov-
ernment taken to render such assis- -
tance if any ? b

Tae DEPUTY MINISTER Fror
HOME AFFAIRS (SHrRI B. N. Da-
TAR) : (a) and (b). The Government
of India bave considered the matter
and have allotted so far a sum
of Rs. 150 lakhs for special assistance to
Rajasthan in the execution of selected
development schemes.

Sur1 H. C. MATHUR : Will the
hon. Minister say whether it is a fact
that a special enquiry was promised in
the agreement entered into between the
Rajpramukh of Rajasthan and the Presi-
dent of India ?



